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provis ions  of ‘Vivad Se Vishwas Scheme 2020’ .  The  Ld.  Counsel 

fur ther  submit ted  that  an applica t ion for  wi thdrawal  of  the  sa id 

appeal  has  al ready been fi led.  Hence,  the  same may be allowed and 

the assessee may be permitted to the  withdraw the said appeal.  

3.   The Ld. Departmental Representative did not oppose the 

application filed by the assessee.  

4.   In view of the submissions made by the Ld. Counsel for the 

assessee, we allow the application filed by the assessee and accordingly 

dismiss the appeal as withdrawn.  

  Order  pronounced on 28.01.2021.  

 

  Sd/-         Sd/-  

     ( N.K. SAINI)       (R.L.NEGI) 

उपा�य� /Vice President    �या�यक सद
य/ Judicial Member  

Dated :  28.01.2021 

“आर.के.” 
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